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Date of. order: 02-07-200' 

Review: Application perused. The order date 

01, V 	
. 	 15.02.2002 was passed on the basis of th 
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.. 	 decisions in, the earlier cases of thi. 

	

fQizv,ev C 	 ,.
Tribunal-. 

/i,(ei. 	i. 	 2. The applicants (respondents. of the OA 

state that there is problem in implementing 
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the. order.
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V 	 . 	 3. It is well settled that review can be 
. 	 V,te-- made only when an 'error apparent on the 
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face 'of the record is pointed out. No case 

2/ 	 Ft4WJ V 	

V 	 ! of. error on the face of the record is stated 

9/ 	P4tiX- L 	in the review application.. - 
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7 	-ç 4. Consequently, 	the review appliation 
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I agree. 
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(S.. Biswasl 
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